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SHRI V, GOPALSAMY: In the State-
ment the Governmeng has come for-
ward saying that the Minister was
not able to visit the place because the
Minister is engaged in the Parliamen-
tary work. Whenever an accident
takeg place, it is the duty of the Min-
ister—if not the senior Minister, at
least the Minister of State ghould have
gone there, becauge ynlesg the Minis-
ter goes there, the rescue measures
will not be speeded up. So, the Min-
ister should have gone there. He
sayy that he is going there on Sun-
day. By the time he goes, even before
that, people would have suffered a
tot. I would like to know from the
Minister what are the actual reasons
for thig accident, whether it is due
to faultly wignalling...
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MR. DEPUTY CHAIRMAN: Why do
you ask questiong which he cannot
reply just now?

SHRI V., GOPALSAMY: Whenever
accident takes place, the reason; are
immediately given. i

MR. DEPUTY CHAIRMAN. What
«can he say now? Shri Dipen Ghosh.

SHRI DIPEN GHOSH (West Ben-
gal): I have gone through the state-
- ment and I have seen it in newspapers
malso. Now the Commissioner of
Safety, Eastern Circle, hag been asked
to enquire into the accident which wag
a great disaster, Our experience in
the past has been that every time the
Commissioney of Railway Safety i
asked to enquire the causes of such
accidents and thereafter similar acci-
dents again take place. Sometimeg it
ig alleged that these Commissioners of
Railway Safety are pressurised by the
authoritieg at the top to give different
kind of reports o different kinds of
authorities, Secondly, may I know
whether the Minister is going io place
the ingquiry report by the Commis-
sioner of Railway Safety before ihis
House?

SHRI C. K. JAFFAR SHARIEF. TlLe
Commissioner of Railway Safety is
an independent authority. He is not
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under the Railway Ministry, There js,

therefore, no question of anybody
pressurising him.

SHRI DIPEN GHOSH. May I know
whether the Railway Minister will
place the report before the House?

MR. DEPUTY CHAIRMAN.: Let us
now take up discussion on the Gene-
ral Budget.

THE BUDGET (GENERAL) 1983-84

General Discussion—(contd.)

DRE. MALCOLM S. ADISESHIAH
(Nominated): Sir, I rise to offer my
commentg on the Union Budget of
1983-84 and I begin with two prelimi-
nary considerations,

The first consideration ig that the
Budget that ig proposed takes a large
slice out of the nationa] income of the

country for 1983-84. The Budget pro-

posed is for Rs. 34,836 crores. The last
figure that we have for the Gross
National Product from the Central
Statistics Organisation is for 1981-82
angd it was Rs. 1,30,795 crores, and that
means that our Budget for 1983-84
wil] be taking 25.4 per cent of our
Gross National Product. It ig rather
a large sum. To this we add the
Railway Budget which iy for Rs. 5,255
crores as well ag the revenueg raised
outside the Budget tg which I will
come later on. That was Rs. 1,800
crores. This meang that the amount
takeen by the Government from citi-
zerig either individually or collective-
ly, from public and private corporate
sectors comeg to over - 30 per cent.
Therefore, when we deal with the
sector of the national incomes which
is being transferred from private

hands to those of the Government for

purposes of expenditure, T E

My second preliminary comment is

that the Minister of Finance, in part

B of his gpeech has listed, what I -

regard ag very important, ten objec-
tiveg some of which were referred to

¢
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by Mr, Morarka, These objectivey are:
to raise revenye; to strengthen pro-
ductive forces; to keep a tight rein on
inflation; to encourage savings. to
promote investments. to ’discoﬁrage
conspicudus consumption; to create a
viable paymeng gituation and, there-
fore, seek to promote exports to effect
economiey in imports Ip another
place he speaks of making provision
for the weaker sectiong of the country,
for backward areas and creating em-
ployment and cutting down poverly.
This ig in paragraph 46 of his speech.
‘Then he goes on to speak of principleg
of economy in making the budget
specially in relation tp non-plan ex-
penditure, which alsg was referred to
by Mr. Morarka and to which I will
come later on, and to keeping the
budget deficit down. With regard to
1these objectives I want to maks these
observations.

Firsy of all there is 5 hierarchy,
there iy a priority, in the ten objec-
tiveg and I would Tollow ihe ten ob-
jectiveg in the same order of priority
which the Minister has givea. The
first is to raise revenue. A Budget's
main function ig to raise revenue in
order that the Governmen; may carry
on, in order that the development of
the country may be financed. That is
the main function of the Budget which
hag to be the first objective,

The gecond objective iy also impor-
tant and that is to increase production
in the country, the productive forces
in the country, I interpret this some-
what differently from Shri Surjeet, He
referred to the agricultural workers
and the industrial workerg ag being
the productive forces. I inferpret this
to mean the agricultural sector, the
industrial sector and the comimercial
gector so on. Now, thig is very impor-
tant because we are leaving thig yedr
with a decelerating, 3 depressing, eco-
nomy. According to the Economic
Survey, Mr. Deputy Chairman, Sir,—
let us recall what it says—we are go-
ing to finish thiz vear with a —2.0
DPer centy growth in agriculture, with
half the industrial growth this year
compared to last Year, belween 4 to
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4.5 per cent. We have a very small
increase of 2 per cent in the overall
economic growth and the per capita .
growth would be, as Mr. Surjeet point-
ed out, nil or it might be Minus. If
the overall growth i3 2 per cent, then
the population growth is 2.4 per cent.
But the Minister of Health says that it
is 1.9 per cent. So, it ig either 0.1 or
minus 0.4. So, with this gagging eco-
nomy, I believe the second objective
ig very important and I will say how
far this Budget carries this out.

The gecond comment that I would
like to make on this is that there is
some trade off between one objective
and another. If you go too far in rais-
ing revenue, there will be some effect
of inflation, ag pointed out by Mr. Pant,
and if you go too far in raising reve-
nue or in improving the backward
areas, backward sections, we may have
some decrease in growth. There is this
trend and some of the comments that
I want to offer relate to the trade off
between one objective and another
which is not brought out clearly in the
documents. Finally, T want to say
what the well~known saying says: “It
ig difficult for the Finance Minister to
tax and please, ag it is to be in love
and remain a brahmachari”. You
cannot do both. Now, in that back-
ground, I would like to say that the-

Budget hag some importany strengths —_ |

and some important weaknesses. And,
Sir, following the Finance Minister’s
example of talking of the unpleasant
things first as he did with the direct
taxes and as my friend, Shri Morarka,
did in his presentation, I will also
begin with the weaknesses of the
Budget. L,

The first weakness of the Budget is,
Mr. Deputy Chairman, that it does
not carry out the first objective laid
down by the Finance Minister which
i3 to raise revenues, This Budget raises
revenueg amounting to some Rs. 716
crores. Now, I would like to ask the
Finance Minister to tell us in his reply
whether he can give —ug what the
total amount of revenue ig which has
been raised outside the Budget. Mr.

'
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Morarka gives one figure; Mr. Era
Sezhiyan gives one figure; Mr. Surjeet
gives another figure; and Mr. Pant
gives gome other figure, And, Sir,
in order that he may give ug the cor-
rect figure, I woulg like to give five
elementy in order that the Minister
may correct it. : . -
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Firstly, in November 1982, the Min-
ister of Finance changed the duty
structure on cigaretteg which resulted
in raising Rs, 150 crores.

Secondly, in December 1982 the
auxiliary Customg duty was changed
resulting in raising Rs. 200 crores,

Thirdly, the exemption of the im-
port duty op steel scrap was also
changed resulting in a revenye of
Rs. 50 crures.

Fourthly, the hikeg in cruda and
crude products’ prices in February
1983, resulting in Rs. 800 crores.

\Elﬁ'ithly, hikeg in postal rates on the
24th February, 1983, resulting in Rs. 70
2rores.

1 ~

Sixthly, the net addition from Rail-
ways is Rs. 431.50 crores, Finally, T
would mention the Excise on coal
also. I do not have the figure. But I
just put it that as a result of the
Excise duty on coal announced in Feb-
ruary 1983, I get the figure of Rs. 200
crores. Thig comes to Rs. 1800 crores.
I have three requests. First, could you
give us both the total amount raised
outside the Budget? My figure is
Rs. 1900 crores. Mr. Era Sezhiyan’s
figure ig Rs. 2500 crores. What js the
total amount? Could you give us the
break-down? Second question I have
is, is the amount raised like this in-
cluded in the Demands for Grants? It
ig coming up in the Lok Sabha. For
instance, Rs. 800 crores raised by the
Ministry of Petroleum—ig it in the
Demandg for Grants? 1 don’t know.
Of course, so far as the Railwayg are
concerned, we will be discussing it.
And that i5 before us. I think that the

[ RAJYA SABHA |

General Discussion 24§
justification given by Mr. X. C. Pant
for not including in the Budget all
these raises, that this will not be infla-
tionary, is not true, because this w:

lead to inflation, whether you raise
the gesourceg on February 28, ¥eb-
ruary 6 or February 12, The indus-
tries concerned are not fools. They

will raise prices whenever you imposg
the tax. This ig my firsy concern
about the weakness of the Budget,
that it doeg not follow its own prin-
ciple of raising the revenue in fact,
something like two and a half times
is raised outside the Budget compared
to Rs. 716 crores raised by the Budget,
This, 1 believe, is a bad precedent.

The second weaknesg of the Budget -

is that it does not follow its second
objective, which ig to promote the
productive forces of economy, as far
ag agriculture ig concerned, The Eco-
nomic Survey ended the study of apri-
culture in 1982-83 and the previous
years and pointed out; one, thay over
the last four and a half yearg or five
yeary agriculture seemg to have reach-
ed ceiling that no amgunt of increase
in irrigation no amount of in-
crease in fertilizers or high-yielding
varieties of seeds, is able to help food-
graing pass beyond the 130 imillion
tonnes barrier. And, therefore, the
Economic Survey said that now what
needs to be done is to change the
pattern to cut dowp the production of

sugar or cut down the production of .

cotton which is in eXcesy of the nation-
al demand and increase cereals, both
wheat and rice zz well as coarse
cereals. Now, the Budget does not
promote thig change of patltern thst
has been suggested.

Similarly, it ig suggested that we
shouyld go in for dry farming, The
Finance Minister gaid that in the pro-
posals there is a provision for dry
farming. I looked very carefully at
the demand of Agriculture and I
found only one small paragraph on.
dry farming, 5 small amouny of eighty
and odd lakhs of rupees provided.
Therefore, Mr. Deputy Chairman, may .
I say that it is my second request, can
the Minister use Rs. 125 croreg that

Al
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ig set apart for giving incentives to
States in order that they help their
small farmers, marginal farmers, can
he use thiz also to promote dry farm-
ing? Do not forget that 80 per cent
of the cultivated area of Indig iz dry
farming and therefore by neglecting
dry farming we ard peglecting the
main strategic area for agricultural
production,

My third criticism is, as 1 stated
yesterday to Mr. Pant, that the estate
duty abolishing plus the absence of
any reference to agricultural income-
tax I regard a5 a hegative feature, and
I regard the abolition of the estate
duty in relation to the fact that no
attempt has been made to give incen-
tive to the Stateg to raise an agricul-
tural income-tax. Now, there was,
when Mr. Chavan was the Finance
Minister, a proposal through the K N.
Raj Committee about raising agricul-
tural income-tax throughout the
States. But the Stateg had raised ob-
jection to it. Angd this jg my third
request. I hope that the second
Rs. 125 crores the Minister hag is in
order to reward the Stateg whp im-
plement the programmes well . T
hope, he can use pary of it to reward
those States which are willing to go
in for K. N. Raj Committee proposal,
because you keep on asking tie poor
States to mobilise more resources.
Now, you know, Mr, Minister, this
meang increase in indirect ‘axes. It
meang increase in sales-tax, increase
mn alcohol excise in the States. And,
therefore, leaving the well-to-do far-
merg out of the wealth-tax and in-
come-tax ig something to be corrected.

Fourthly, I would go along with
Mr. Morarka by saying that though
the financial targetg of the Plan for

thig year and for the Sixth Plan will
be attained, I believe that ag a result
of 47 per cent inflation which has
taken place since 1979-80—the targets
in the Sixth Plan have been sstablish-
ed on the basis of priceg in 1979-80—~1
believe that there will be a shortfall
in attaining the physical targets, hy
something between 15 to 20 per cent.
Then, fifthly...

[ 17 MAR.

t

l

1983 ] General Discussion 200

SHRI G C,
Uttar Pradesh):

BHATTACHARYA
Including steel?

DR. MALCOLM S. ADISESHIAH:

Including sfzel. 1 will come to that
later, '

Fifthly, Mr. Deputy Chairman, may
I say that the Minister in hig state-
Ment has made g very good generali-
sation about correcting the balance of
trade, that he will not allow foreign
Producerg who have ng market; in
their countries to come to thig country
and dump their products? This is very
good. But I don’t see that it is
translated into customs duties hecause
the translatign requires some —12 com-
modities to be cut back from import
list. The 12 commodities are: steel,
aluminium, copper, zine, lead, fertili-
Zers; paper, newsprint, cement; goda
ash, viscose staple and polyester fibre.
These we can produce ourselves, And
I would advise the Minister to use the
Customs authority and he hag in or-
der to reduce or eliminate the import
of these 12 commodities which wil.
save at least Rs. 1,000 croes of our
import bill. And similarly, the en-
couragement needed to be given—and
I hope it is being given—ty the in-
dustry that would lead to increage in
industrial production and  ncrease in
the exports of the country so  tha*
there can be translation of the ba-
lance of payment words in the Bud-
get document into deeds.

. e - - L
RIEENCY et

Now, the sixth point that ¥ have is
that the Minister’s principle of eco-
nomy has not found expression in
the Budget proposals. Mr Morarks
mentioned four ingredients of non-
Flan administrative expenses? Mr.
economy possible? May I say that the
only economy possible is in non-
Plan administrative expenses? Mr.
Morarka mentioned the fact that
there can be no economy on
Defence—where I disagree with him:
but this is not my point—that there
can be no economy on subsidies, I
want to say that Rs. 700 crores which
are for export promotion subsidies are
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being misused in this country. I say
that this be reviewed to see what
we can cut from the subsidies,

Now, Sir, the main thing which Mr.
Morarka did not mention in Non-
Plan expenditure is the staff, the
establishment, I must say that when
I was the Head of the UNESCO at
Paris and when 1 was the Vice-
Chancellor here in Madras, I did
one simple thing. I said to my Orga-
nisation that once in four years no
new staff would be recruited. I said,
change your procedures, cut back
your procedures controls and systems
in order to use the existing staff.
This was done in both the places.
And I see no attempt to decrease our
burgeoning staff.

Finally, may I say, Sir, that looking
at the Budget, my arithmetic is that
the Budget totally results in a net
decline of direct taxes of Rs. 114.6
crores. If T am wrong, correct me.
Reading through the Document, I
find that there is g net minus Rs. 114.6
crores in direct taxes and there is
a net increase of Rs. 727.45 crores in
indirect taxes. Now, given the fact
that the Minister told us that today
unfortunately our direcy taxeg are 23
per cent of the total tax revenue, and
indirect taxes are 77 per cent of the
total tax revenue, this Budget is going
to add to these imbalances. These are
some of the weaknesses of the Budget
that I call attention to. Mr. Deputy
Chairman, Sir, may I now, on the
other hand, refer {o the points of
strength of the Budget? T -

- The main strength, the first strength
of the Budget, is, I believe, as was
hinted by my friend, Mr. Morarka,
that the Budget really does a good
job on stimulating and trying ‘o
stimulate the manufacturing industry.
The Economic Survey poinis out that
industrial growth rate has gone down
to 4 per cent this year, not because
of mining, which has 10.5 per cent
increase, not because of power, which
has 7.8 per cent increase; (we leave
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that, there are other problems there),
but because of manufactures, which
have increased only by 2 per cent,
and the areas in manufacture which
have gone down, are chemicals,
leather, textiles, transport equipment,
fertilisers, caustic soda, soda ash,
pharmaceuticals and items like steel,
textiles, cloth. Now, the causes for
this, Mr. Chairman, are listed as
follows: Firstly, the recession and
again the Government uses its gob-
bledygook in the Economic Survey
by speaking of recession a: the gques-
tion of supply-demand adjustment
thus hiding the fact that there is
recession. Then, there is tight credit
squeeze which accounts for the
decline. Then there is the export
decline for tea and jute due to decline
in the foreign market demand. There
is lack of modernisation, particularly
in textiles, jute and engineering in-
dustry; there is only 50 per cent of the
capacity created in the country which
has been used; and then there are
disturbed industrial relations, of
which the Bombay strike is a classical
example.

Now, the Economic Survey points
out that we are one of the highest
savers in the world, we are saving 23
per cent of our national income, we
are one of the highest investors in
the world, we are investing 25 per
cent, we are.saving 23 per cent and
we are investing 25 per cent, and yet
our national income growth trend rate
is 3.5 per cent, and industrial growth
rate is 6 per cent because of the in-
efficient use of the capital and there-
fore, the plea is for thje efficient use,
of capital.

Now, as far as the Budget iz con-
cerned, I welcome the Budget like
my friend, Mr. Morarka, because of
the 12 provisions made for stimulating
manufactures. Firsily, by lowering
the penal interest rate from 19.5 per
cent to 18 per cent and where it is
18 and 17.5 per cent to 16.5 per cent,
and to do this the Government has
reduced the rate under the Interest
Rate Act from 7 to 35 per cent.
Secondly, it has raised the general
rate of depreciation from 10 to 15 per
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cent on plant and machinery and it

_has increased the write off on small

‘items from Rs, 750 crores to Rs, 5,000

crores, and as Mr. Pant pomnted out
the increased tax exemption on
devices and systems for energy sav-
ing from 30 per cent to 100 per cent,
all these will be of ijmmense use in
stimulating manufacturers,

It has also further developed the
scheme for export production which
it has simplified and liberalised and
I hope it will be implemented in that
way. It has plugged various loopholes

"and offered various incentives so that

there may be more funds for moder-
nisation and investment in industry,
It has offered various concessions to
the electronic industry which will
increase production in electronics
industry. It has offered a package of
jncentives for man-made fibres,
blended yarn and fabrics, which will
also increase production.

I hope that the increased public
sector income which ig forecast at
Rs, 378 crores will not come only
from the crude sector but from all
sectors, and I hope that the monitor-
ing cell that he talks of will really
help to turn the sector from a general
loss-making into a profit-making
sector. :

The incentives offered to the small
sector in cosmetics, toilet prepara-
tions, refrigeration and air-condition-
ing equipment, the 17 specialised
goods and goods under tariff item 68
should increase production in the
small sector. Then, the 1982 scheme
of excise relief for 34 items is to be
continued and doubled, which is wel-~
come.

There is a decision that the Gov-
ernment has declared 87 districts in
India as no district industries which
are going to be given overriding prio-
rity incentives. Now, here, Mr, Minis-
ter I want to call attention to the fact
that the Tamil Nadu Government in
itg official presentation of the Budget
to the Assembly last week has called
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attention to the fact that this king of
a provision is being used to diserimi-
nate against certain States.

Anq it gives the figures of how
Mmany letters of intent and applica-
tions were sent last year. Only one-
third of them were approved: and this
year also these were sent but they
are less than last year. I hope very
much that this provision would be
operated without any such feeling. As
we say in Tamil Nadu that we must
not only not discriminate but also
appear to be not to distriminate. You
cannot stand under a palmyra tree
and drink milk and say ‘I am not
drinking toddy’. That is what we say
in our part of the country.

Then there is technology wpolicy
which has been announced under
which we should import technology,
if necessary, with really the emphasis
on self-reliant technology.

Finally, the plan programme in
nominal money terms has been
increased centrally by over 26 per
cent; Centre and State by 16 per cent,
and I believe all these 12 mecasures
are good and I hope that they will
lead to 10 to 15 per cent increase in
capacity use. While we have 50 per
cent use this year, next year it should
be 65 per cent,

The second plus point in the Budget
ig that it addresses itself to the most
important bottleneck that industry
faces, namely, power. The Economic
Survey tried to stress the fuct that
power increased by 7.8 per cent in
1982-83. But this is a misleading
figures; this was in relation to last
year, which was a bad year. Where-
as if you compare it with the target
or compare it in relation to demand
and supply, you will find—my study
shows—that we are ending this year
with a shortfall between supply and
its demand of power of 10 per cent
and end next year with a shortfall
of 12 per cent, unless something is
done. I welcome provision of Rs. 50
crores which has been made to
improve the plant load factor and I
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hope that this will begin to remcve

“the bottleneck of power that indus-
" try faces.

" . Budget with

\

The third plus point is the various
provisions that have been made in the
regard to savings, to
increase savings. I have already
stated that we are one of the highest
savers in the world. In addition to
being that, we find that on top, and to
raising of interest rate of last year
on 5-year bank deposits; this year
the Budget raises the rate ¢f interest
on 5-year post office recurring and
time deposit from 10.5 per cent to
11.5 per cent, raises interest on pro-
vident fund, interest on 6-year
National Saving Certificates for non-
residents from 12 to 13 per cent; also

"the income ceiling of 30 per cent has

" poor

_ sector.

been relieved in relation to LIC and
provident fund and the media widen-
ed by including National Saving Cer-
tificates, extending the compulsory
deposits by two more years; capital
gains exemptions have been accorded
to new Central Government bonds of
3-years’ maturity, and 9 other spegial
issues of UTI and HUDCO debentures.
All this I believe, will increase the
savings. There are some questions
on the part of economists whether a
country like ours which is
already saving 23 per cent of its
national income, should increase sav-
ings any further. I believe savings
are¢ coming from  middle-class and
upper-class and not from the poverty
Therefore, I for one support
it strongly.

Finally, the -Budget. I believe, is
fiscally sound because it increases the
progression in some parts of direct
taxes. Like Mr. Morarka—having
worked with him and several others
on this problem, my calculation is
that there are over -120 companies
which are making huge profits, declar-
ing high dividends and which are
either not paying taxes or paying
very small taxes; I go up to 120 such
companies. Therefore, I welcome this
provision for taxing at least 30 per
cent of the net income of the com-
panies. But I would ask the Minister
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to watch carefully, because already,
some friends in the companies, the
chartered accountants, are working
out various ways by which they can
dodge this. I welcome the tax on
closely-held companies. I welcome
investment of trust funds in public
institutions and the excise exemption
given to employment-creating activi-
ties.

1 p.ML

Finally, Mr. Deputy Chairman, 1
think, the income-tax is made a little
more progressive by increasing the
tax on the top brackets which I have
been advocating and decreasing the
tax on the lower brackets. There-
fore, taking into consideration the
defects of the system which I have
outlined and the strengths, I think,
on the whole the strength outweighs
the weaknesses. Therefore, T support
the Budget as a sound, if pedestrian,
document, Thank you.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Deputy Chairman, Sir, after a
difficult. ..

SHRI R. R. MORARKA (Ra]as-
than): What about lunch?

MR. DEPUTY CHAIRMAN: Mr
Bhandare, how much time you will
take?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: At least half
an hour.

MR. DEPUTY CHAIRMAN: Then,
you can continue after lunch.

w9 @ET Y FAE 2 T oF % A
=qfa Fy J1 §

The House then adjourned
for junch at one minute past
one of thy clock.

The House reassembled affer lunch
at two minutes past two of the clock,—
The Vice-Chairman (Shri R. Rama-
krishnan) in the Chair.

N
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THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): We continua
with fthe Budget discussion. Shri
Bhandare,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr. Vice-
Chairman, Sir, after a difficult year
of drought and comparatively low
industrial growth, the Finance Minis-
ter for the second year in succession
has come out with a Budget which
I humbly consider as both pragmatic
and dynamic. I am aware that this
Budget has been criticised by the
economic pundit from my part of the
country. It has become a fashion of
the day for some of them to address
a jamboree of elite gathering and find
out the many visible and invisible
faults in the Budget without having
looked at what the good points of the
Budget are. It is unfortunate that
the Budget is judged by the reactions
of the stock exchanges in the dalal
street or on the Lyons range. One
thing T may tell to the House that
one has only to see what these econo-
mic pundits had said on earlier occa-
sions or, for that matter, last year, to
find out how right or wrong they
have been in their attacks on the
Budget and in their gloomy predic-
tiong about the Budgets For exam-
ple, last year a famous economist said
after the Budget that this will not
generate a climate of investment in
industry. And yet last year saw a
climate of inviestment unsurpassed ir
the history of our country., I am
quite sure that as we go by, it will
be noticed that the prophecy of these
prophets of doom is proved to be
equally wrong. I consider this Bud-
get as good not because I belong to
the ruling party but I am going to
apply some acid tests to find out
~ whether by satisfying those tests this
Budget can answer the test of being
a good Budget.

Of eourse, it is a very comparative
way of looking at things. It is the
frame at which one looks that one
can decipher for onesel! whether the
budget is good or bad. For the cor-
porate sector, for the companies which

'6—sYd ¥
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were paying no taxes whatsoever, this
may seem to be a very bad budget
because 30 per cent of the profits are
now brought under the axe of taxa-
tion. But I do not want to look at
it from frame A or frame B. I want
to take the totality of the picture.
When I do that, I am reminded of
what John F., XKennedy, the late
President of the TUnited States of
America, said about a budget. He
said that a budget must reflect the
needs of a common man. I think
that is the first test which we must
apply to find out whether the budget
is a goog budget And if you apply
that test, I can say it with confidence
that nothing can be pointed out in
this budget which does not make it
a comman man’s budget. We have
provided a boost to the 20-Point Pro-
gramme. That is taking care of the
weaker sections. We have provided
for the common man, we have pro-
vided for the middle class, we have
provided for the salaried class. Details
of it T will come to later. There-
fore, those who say that this budget
is rudderless really fail to realise the
direction, the thrust this budget has
given for emancipation, for diminish-
ing of inequalities in our society and
thereby raising the living standards
of the poor and down-trodden. Those
critics who say that this budget has
no purpose, will do well to realise
that i fulfily the purpose of quicken-
ing the pace of development and
bringing the people above the poverty
line. In fact, while doing so if it
taxes the affluent, it is really immate-
rial. Therefore, let me first deal very
briefly with the thrust that we have
given in the budget for the 20-Point
Programme.

The first and foremost is the ex-
pansion of the outlay, which is
Rs. 13,870 crores from Rs. 11,000
crores—i.e. 26.1 per cent in the Plan
outlay. This thrust itself of 26.1 per
cent shows the direction in which
the Government is marching, in which
the Government wants to take the
country. Then over and above that,
there is a provision—a very welcome
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and a very innovative provision—of
Rs. 300 crores set apart specifically
for various schemes in the next
year’'s Central Plan. This amount
will be provided as grants to the
States on the basis of better perform-
pnce in implementing specific pro-
posals which are expected to benefit
the weaker sections and improve
functioning of State Electricity Boards,
While I am on this point, I would
like the hon, Finance Minister, while
framing these incentive schemes, to
see that targets in two areas—namely
(i) removal of untouchability; and
(ii) observance of family planning
standards, norms and targets—are
fulfilled by these areas before they
become entitled to these incentives
under these schemes, because apart
from economic growth, it will also
take care of removing the social dis-
parities in our society and at the
same time control the population be-
cause without the control of popula-
tion, development has no meaning.

DR. MALCOLM S. ADISESHIAH:
Are you proposing that this be over
and above the two crores and one
crore announced as reward for the
States by the Minister of Health and
Family Welfare.

SHRI MURLIDHAR CHANDRA-
That is right.
What I feel is these are two basics
vrhich wil] transform our society both

_in matters of sharing the fruits of

development and ushering in an
equal and just society—these are
imperatives—and the Government

will pay due attention to my sugges-
tion,

Now there is a provision of Rs. 125
crores to be utilised for assisting small
and marginal farmers. Then we have
the outlay for the National Rural
Employment Programme, the Inte-
grated Rural Development Programme
and other schemes of the Ministry of
Rural Development to the fune ot
about Rs. 480 crores against the likely
expenditure of Rs. 419 crores. Now
the expectation is that the IRDP will

|
|

‘#nable three million familiey in  the
rural areas to cross the poverty line
and the NREP will create about 350
million mandays of work in the rural
areas. I don’t have to emphasise my
point.

-

The next point is very important.
Crash programmes for providing
drinking water facilities in problem
villages have also been launched. The
Plan outlay for 1982-83 has an alloca-
tion of Rs. 127.5 crores by the Centre
for accelerateq rural water pro-
gramme. This has been increased to
Rs. 155 crores. A substantially higher
outlay of Rs. 200 croreg has been.
provided for the programme in 1983-
84. The States, on their part, will
set apart Rs. 319 crores, and consider-
ing that we have six lakhs of villages
in our country, in all 48,000 more
villages are expected to be covered
and provided with drinking water.

There are 200 more projects for
integrated child development and
there is an' increased provision of
Rs. 176 crores for various programmes
benefiting the Scheduled Castes and
Scheduled Tribes.

It is surprising that the Opposition
goes on mentioning that the Family
Welfare Programme has been lagging
behind while they have been to a
large extent responsible for setting
back the movement of -family plan-
ning when they were in power. A
sum of Rs. 330 crores is being pro-
vided for the Family Wclfare Pro-
gramme and it will cover 17 million
persons. These, I think, are some of
the salient features about develop-
ment and steps in the march towards
development is the first object of the
budget. -

Then I come to the thiddle class,
the common man, the salaried class,
cities for whom I have always been
campaigning, for whom I have always
been canvassing. I am glad that
there has been a rise in the standard
deduction from Rs. 5,000 to Rs. 6,000.
Now there is a reduction of tax in the
slabs between Rs. 15,000 and 20,000
from 30 per cent to 25 per cent,
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though I must tell the hon. Minister
of Finance that I am not happy at
the increase in the tax rate from
24 per cent to 35 per cent for incomes
between Rs. 25,000 and Rs. 30,000.

DR, MALCOLM S. ADISESHIAH:
Why?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I am giving
you the reason. This increase is un-
warranted because the current cost of
living is already high and, also, what
ig avajlable under increase in standard
deduction is negated by this increase
in the tax rate. But I think he has
done well by abolishing the CDS for
these aged over 65 ycars. I feel that
what is necessary is also some sort
of deduction in Medical expenditure
in the case of persons enjoying medi-
cal reimbursement facilities after
their retirement at 58 or 60 years, by
allowing a special kind of standard
deduction.

Then there is, as I have gaid,
enough for the housewives. There is,
for example, a reduction of duty on
pressure cookers, tube lights and
other things which will make the
morning tea for the housewife a little
sweeter., But this Budget has done
exceedingly wel] for the agriculturists
because 80 per cent of our population
remains in six lakhs of villages.
Now, apart from doing away with
the Estate Duty on agricultural land,
what hag been dong is to reduce the
cost of agricultural inputs. In case
of fertilizers like Ammonium Sul-
phate, Calcium Ammonia Nitrate,
they have been exempted from Excise
duty, and full exemption for the
anciliari® will continue. Pipeg which
are used for sprinkling purposes are
exempted. Then so many other things
like combustion engines have been
exempted from Excise duty. All
these measures, coupled with the fact
that there is full exemption from
tax, has provided to primary coopera-
tives for oilseeds, fruits and vege-
tables large opportunities for increas-
ing production of these essential food
articles. It is very very important

AN
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because of the factors which my
esteemed friend Dr. Adiseshiah men-
tioned, namely that il does appear
that our agricultural production has
reached an average of whal he con-
sidered 130 million tonnes, whereas
1 consider it to be 140 millioy tonnes;
I am quite gure that all these mea-
sures ane directed towards an accele-
rated agricultural growth in gur coun.
try. That is why I call thi; Budget a
dynamic Budget,

.

The third test which I apply to
find out whether the Budget is good
is to find out whether it is saving-
oriented. And I find that il is really
saving-oriented in a big way. I will
tell you, why. First and foremost,
there is an increase in the level of
the investments which are free from
income-tax, like in the case of bank
deposits from Rs. 6,000 to Rs. 7,000.
There is also raising ot the limit from
Rs. 9,000 to Rs. 10,000 In case of
provident fund also, it has increased.
I am quite sure that all these savings,
since we are the largest saving coun-
try in the world, will go further to
encourage savings in the year to
dome. I must also point out one
thing, that the removal of ceiling of
30 per cent of gross iotal income in
respect of savings of specified forms.
is not likely to held the middle class
because 1 'do not believe that any
middle class man can save up to one-
third of 30 per cent of his income:

It is really a benefit which is meant
.for the higher class. :

The next point which I want to

make is, it is a growth-oriented Bud-
get, and I shall put before the House
for their careful consideration some.
of the factors which have been pro-

vided in the Budget to step up growth

and production. I enumerate these
factors. First is the step-up K outlay
on development. If our development
is rapid, the pace of development is
maintained, automatically growth is
more. Second is to improve the
balance of payments position. incen-
tives for non-resident Indiang and
others. The time at my disposal is
short. But I do want to say that
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these measures of providing a flat rate
of income-tax of 20 per cent for non-
resident Indians, and also the capital
gains at the same rate, is going to
bring in a lot of foreign exchange.
I want to share my view with some-
body, someone, who also stated that
in this process the black money
which is going out of our country, is
likely to come back through this
source and be invested as foreign
exchange in our country. This is a
very imaginative measure, and I con-
gratulate the Finance Minister for it.
Then there is the increase in custom:
duty, thereby protecting and promot-
ing the indigenous production and
capacity. And last but not the least
there are the incentives for the small
scale sector, which will also go in pro-
moting the growth.

The next important question is
whether this will control inflation.
Now, I have no doubt in my mind
that it will, The result, of course,
of some of the earlier things like the
increase in the railway freight, the
increase in the petroleum products,
may sound as if they will have a cost-
" push effect, but I feel that this Bud-
get really tries to control inflation
because of two or three very healthy
and efficient measures provided in
this. The first is the incentives for
savings coupled with the increased
gurcharge on non-corporate tax from
10 to 12.5 per cent. One must remem-:
ber that last year we had an exireme-
ly difticuly drought, and when there
ig scarcity there is inflation. With a
little good monsoon this year, this
Budget ought to control thg prices.
The second facior is the excise incen-
tives for higher production and the
reduction in the excise duty on a few
items,

T would be failing in my duty if I
do not at this stage dispel the impres-
sion which has been created by cer-
tain reports which show that there
has been some increase in the cost
of living. For example, the “Econo-
mic Times*” reports that all com-
modities index of the wholesale
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prices, which stood at 2544 on the
28th of February had gone up to 256.3
by the 10th of March.

DR, MALCOLM S. ADISESHIAH:
That ig for Greater Bombay.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I do not attri-
bute this rise to the Budget at all,
and the reasons for this rise are:
One, the rise in the price index of
coiton from 210.7 to 216.6 during the
ten days period was not due to the
Budget and cannot be due to the
Budget. It was due to the hopes of
early end of the textile strike, a sud-
den upsurge in exports and increase
in demand from the mills which had
started partial operations. Similarly
tHe cereal prices were moving up
even before the Budget due {0 a set-
back in the kharif crop. I just want
to show that nothing has happened
which would push up the priceg be-
cause of this, and it is heartening to
note that the stock exchange which
appeared a little depressed immediate-
ly after the Budget, has now started
rising and is showing a tendency of
buoyancy.

There are a few suggestions which
I would like to make before I come
to some of the controversial points.
My first suggestion is regarding the
appvintment of the Fourth Pay Com-
mission. I welcome it. I congratu-
late the hon., Finance Minister for
making this appointment because it
was long overdue. But I shall be
failing in my duty if 1 do not invite
the attention of the House and of the
country to the fact that the bureau-
cracy is absorbing a lot of non-deve-
lopmental expenditure. A method wa -
suggested by my esteemed friend, Dr.
Adiseshiah, that every foyrth year
there should be no recruitment. All
that is happening ig that notes are
being prepared and files are being
pushed without any results or deci-
sions. All this paper work is not
productive and only delays the deve-
lopment of our country.

We cannot afford to slow down the
pace of our development which has
been maintained and even accelerated
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by this budget. I, therefore, suggest
that positive steps be taken to curb
the non-productive overemployment
in bureaucracy. The need of the hour
is efficient management with modern
techniques, including the use of com-
puters and other sophisticated equip-
ment. Though there may be a cry
that this may reduce employment, it
must be remembered that if it results
in efficiency and hastening the pace
of development, that itself wil] gene-
rate productive employment else-
where far in excess of the employ-
ment lost in bureaucracy. The need
of the hour is efficient, but well-paid,
productive bureaucracy,

Now there is one more aspect of
the matter which, as a lawyer, I find
very heartening. I find that this
budget has really systematically gone
to plug the various loopholes in the
taxation laws. Take the case of statu-
tory liabilities. Recently, 10 days
back, the Supreme Court was dealing
with the case of post-manufacture
excise dutieg on brass and other items
and it was astonishing to find that if
the companies won, they would have
to pay a tax of Rs. 1,000 crores and
if they lost, they would have to pay
excise to the tune of Rs. 2,000 crores,
putting all the shareholders in great
jeopardy. Now either way the Gov-
ernment lost, and I am glad that the
Finance Minister has plugged this
loophole at one end and provided
that unless there is an actual expendi-
ture incurred, no benefit for deduc-
tion in tax will be given. I would
request you to carefully go through
the income-tax law, and plug all those
loopholes where the exchequer loses
because of claims of deduction made
on a mercantile basis,

This brings me to something which
is nearer my heart, nearer home, and
that is the second aspect which is that
our tax recoveries are stayed by the
courts upsetting all the budget pro-
posals. 1 must confess that we have
trieq hard, we have shouted hoarse
and the results are showing. Today
the Supreme Court is in a mood, and
for the last 15 days or 20 days, has
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been passing orders refusing the stay
of tax on furnishing of bank gua-
rantee because, as I told the court,
the judges’ salaries cannot be paid
merely on bank guarantees. I am
glad that they are realising that. But
since the hon. Law Minister is here,
I would make a request to him:

Instead of going in appeal right up
to the Supreme Court in every tax
matter, I think a better ccourse is,
and you will permit me to mention
it with all humility, that when the
decision of the High Court comes,
wherever it is—because these provi-
sions are challenged in all the High
Courts of the country—ihen you sit
down and find out, because by that
time you will have both sides of the
picture, as to what ‘is the just and
reasonable interpretation that you
should give to that provision, and
then fight. But if you find that there
is need for change, then change the
law, at that stage, not after eight or
ten years, after the matter has been
fully fought in the Supreme Court,

One more aspect—and that is again
dear to my heart—ig the question of
energy. Great emphasis has been
given, the right type of emphasis has °
been given to energy. We have done
wonders in the field of crude oil pro-
duction. But our performance in the
field of generation of power has been
dismal. The capacity is 30,000 MW,
but the actual generation is less than
47 per cent. This is a very serious
situation and wunless there is an
improvement in this field, all our
development will go back. I suggest .
some methods. You have given 100
per cent write-off for energy-saving
devices. I suggest that you give 100
per cent write-off for captive power
plants for industries like cement be-
cause then what will happen is that
not only will they not be starved—
your production of cement will be
there. But the backward areas like
Orissa where they are placed, will be
robbed of their industrial capacity
and production.

Then there are one or iwo matters
to which I will refer. One is about
exports. One must hope that the
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reduction of oil prices by the OPEC
by 5§ dollars, from 34 dollars per
barrel to 29 dollars per barrel, will
reduce the gap of balance of payment
further. The second is promptly and
the positives aspects are the in-
creased  investments, depreciation
from 10 to 15 per cent, reduction of
interest rates, various exemptions for
small scale industries full exemption
from tax for primary cooperatives for
oil-seeds, fruits and vegetable, exemp-
tion from iax, and lastly, exporters
being given a deduction of 5 per cent
of their incrementa] turnover in com-
puting their taxable income. There
are only two more aspects. I know
you have pressed the bell but I must
mention these points because they are
of some consequence. Two things
have been very seriously challenged.
It you go to Bombay and enter any
drawing room, these two things are
very sericusly challenged. One is
bringing those companies which were
making huge profits and yet not pay-
ing any tax. I welcome the measure
because I think those who live in the
gociely must bear the burden of tax.
It cannot be that a healthy man like
me can say ‘I don’t pay health tax
because I don’t neeq to take medicine’,
On the other hand, I will have to pay
tax for the benefit of others in the
sociely; I cannot resist. Similar is
the situation here. It is a distortion
to say that this is a tax on what they
say an efficient management or a tax
son growth. This is a step in the wel-
come direction. Hardly 64 companies
have been affected and I am quite
gure that this would not come in the
_way of their growth.

The second point which I would like
to make is about travel expenditure.
I have figures which will indicate
that there is conspicuous, wasteful,
avoidable, expenditure. For example,
take the case of advertisement,
Reliance Textiles spends nearly Rs. 4
crores on advertisement. Hindustan
Lever spends Rs. 3.56 crores. ITC,
Bombay Dyeing, Hindustan Motors,
Gwalior Rayons and Dunlop—there
are twenty other companies—spend

General Discussion 968

Rs. 2 crores each on advertisement
and sales promotion. Glaxo spent
Rs. 1.5 crores and Lipton spent Rs. 1.30
crores. And look at their travel ex-
penses. Hindustan Lever Rs. 4.75
crores, Voltas Rs. 246 crores, ITC
Rs. 2,18 crores, Glaxo Rg, 2.09 crores,
and so on and so forth. So there is
scope for curbing this wasteful and
avoidable expenditure. But what I
find is that when you come to give
effect to curbing wasteful and avoid-
able expenditure, vyou have really
roped in even the essential and neces-
sary and unavoidable expenditure.
Even a small trader who goes on
second elass from Delhi to Bombay
to book orders and do sales promo-
tion, is brought under the axe of tax
and 20 per cent disallowance. It is
when you hurt the small and honest
for the abuses of the affluent and the
rich and the prosperous, that the tax
structure collapses. Moreover, there
are advertisements like advertise-
ments for jobs, advertisements for
tenders, which are so essential. I
think, therefore, that a very second
look is required and what is essential
should be allowed and what is in-
essential should be disallowed. I am
sorry to say on the one hand we
Preach against this but on the other
hand, we go on building five-star
hotels. 1 want an assurance from
the honourable Finance Minister that
the future Budgets will not contain
any provision for construction of five-
star hotels in the public sector...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): They are
meant only for foreign tourists

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Let those in the
private sector who want to build
them, go in and build them.

There is one more assurance that I
want. Our Government always speaks
of conspicuous consumption, but has
introduced Executive Class in the air
travel. Ministers also travel by Exe-
cutive Class. I travel in the Economy
Class. -7

THE VICE-CHATRMAN (SHRI R.
RAMAKRISHNAN): The Minister hag
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a plea for its abolition by most of the
Members the other day.
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: This is my oc-
casion to point out that the whole ex-
penditure should be disallowed when

somebody travels by the Executive
Class.

You have been indulgent to me and
bear with me for a short time. I now

come to the important question of
defence.

_ SHRI NIRMAL CHATTERJEE
(West Bengal): Dig you say that five-
star hotels should be left to the private
sector?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: If there are to
be any more five star hotels—there
are some already-—let them be under
private sector and no more public
money should be wasted over this.
I would suggest that you hand over
your public sector five-star hotels to
the private sector for being run.

" 'They will give you better return and

you will save your losses.

Sir, this brings me fo the last
question of defence. We have just
concluded the most successful Seventh
Non-Aligned Meet under the leader-
ship of the leader of my Party who
is by now, I am happy to say, the
leader of the world. The NAM of
101 nations have reaffirmed through
our leader that Independence, Deve-
lopment, Disarmameni and peace are
indivisible, It 1¢ a matter of con-
cern and regret that tensions in our
globe do not Jecrease. No price can
be too high to preserve liberty and
sovereignty of our motherland and,
therefore, there is a vprovision for
higher allotment on the defence ex-
penditure in this budget than in the
previoug year. Today it stands at
Rs. 5971 croreg which is Re. 621 croreg
more than the revised estimate of
Rs. 5350 crores. The global expendi-
ture on military in 1980 was 450 bil-
lions, that is, Re. 450,000 crores. In
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the year 1982 the world military ex-
penditure has been 650 billion dol-
lars—one ang a quarter crore  per
minute. QOut of this, 350 billiong are
shared by the two super-powers of
USA angq USSR. Considering that qur
total budget for the year ig for
Rs. 36,000 crores, one can easily ima-
gine the significance of dewelopment
at the cost of defence. Even a re-
duction of 10 per cent of this expendi-
ture would make substantial amount
available for development of our de-
veloping nations. TI.et us hope that
thege rivalries wil] disappear, tensiong
will diminish and help in bringing
down the defence expenditure and
inereasing developmental outlay.
Fortunately the developing nations
have unanimously accepted Shrimati
Indira Gandhi as the leader. Our
Prime Minister has become the hope
for the rvest of the world. Millions
of wordg cannot adequately express
the feelings in the minds of millions
of people all over the world for her
who as a great leader of our planet.
It is easy to build for war and yet
o difficult to build for peace. Avoid-
ing war through stockpiling of arms
may be cowardly, but peace through
development j¢ an act of highest
bravery. T am sure the House will
join in -wishing Shrimati Indira
Gandhi that her cause for equal res-
pect for al] men and all nations, and
world peace ghall triumph,

SHRI CGHANSHYAMBHAI OZA
(Gujarat): Mr. Viee-Chairman, Sir
the Budget proposals are discussed
almost threadbare in this House, in
the other House and also in the pub-
lic and many economic pundits, fin-
ancia] wizardg and scholare like Dr.
Maleolm Adiseshiah are contributing
to the clarification of the various pro-
posalg contained in the Budget.

Sir, T wanted to pick up the thread
from the last speaker, Mr. Bhandare,
whom T hearq with great attention.
In the beginning he gave them
boquets; he gave boquets {o the
Treasury benches of withered flow-

ers. ., . o
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AN HON. MEMBER: Of what?

SHRI GHANSHYAMBHATI OZA:
Boquetg of withered flowers. Then he
came out correctly with very big
brickbats. He said: “I am sorely
disappointed at the dismal perfor-
mance in the energy sector, in the
generation of power.” Am 1 right,
Mr, Bhandare?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: That is one way
of looking at it. I mentioned about
the power generation, the maximum
power generation last year,

SHRI GHANSHYAMBHA] OZA:
But do you realise that energy ig the
fundamental sources of our develop-
men®? Lenin, when he took over
charge of hig country, said “Give me
electricity and I wil) give you com-
munism and growth.” So, what are
you doing now. You yourself have
said: “I am dismally disappointed
over what is happening to the energy
sectar to generation and transmis-

sion of power.” Anyway, leave that
_aside,

Sir, this Budget, as 1 said earljer,
is being discussed in various forums.
One knowledgeable politician—mind
you, not from the Opposition—des-
cribed this budget as a ¢lever budget.
I was very happy to know that. He
did not say that it is good, growth-
oriented, intelligent, meant for  the
poor people etc; not at all. He said
that it is a very clever Budget and I
agreed with him. We know which
class of people are clever in the so-
ciety; we know that. You see, there
are =0 many lawyers sitting here. Mr.
_Bhattacharya and other lawyers are
also gitting here. If I have to des-
cribe the proposals of this Budget in
- one sentence, then I woulg say that
this Budget presented by the Finance
Minister is nothing buf suppressio
veri suggestio falsi.
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SHRI G. C. BHATTACHARYA:
Exactly. .

SHRI GHANSHYAMBHAI OZA:
Suppressio veri—because it suppres-
ses the true facts from the people,
and suggestio falsi—because it sug-
gests what ig not correct things which
are not correct, Now, Mr. Vice-
Chairman, Sir, what I say is that T am
fortified by the observations made by
my learned friends like Mr. Morarka
and Mr. Adiseshiah and other friends
who have studieg all the Budget pro-
posals and they have pointed out how
the figures are manipulated. It is
nothing but suppressio ver; guggestio
falsi. And, Sir, they have quoted
from the Government records them-
selves and not from their own source,
They have quoted from the Economic
Survey and from other records and
they have shown that what the Fin-
ance Minister hag spelt out in  his
Budget proposals is not true. that it
has suppressed what is true and what
is not correct has been suggested.

Sir, T am not an expert in statistics
as so many of mv friends are. But
I know what one thinkg about statis-
tics. Statigtics are like a lamp-post
to a drunken man because it gives
supvort, but not light. So, statistics
are like that. And. Sir, who is drunk
in thig House. we al] know, people
who are drunk with power and they
are taking supvort of the lamp-post,
tha lamp-post of statisties But they
dn no det light Rut +hoe. who are
not drung, mv Iriends like Mr. Adi-
seshiah and others, have thrownm lighf
and have shown the correct position.
T hope the honourable Finance Minis~
ter. insteaq of entering into this
futile exercise of projecting things
which are not correct, which are nét
genuine, will see the light.

SHRT G. C. BHATTACHARYA:
But the blind man cannot see the
light. ] -

e = - - P - =~
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SHRI GHANSHYAMBHAI OZA:
They are blind because of their
drunkenness; they are drunk  with

oOwWer,
powe .

Sir, they have spelt out so many
things about economic growlh, about
the removal of poverty and all those
things. I am just a common man «nd
an average citizen of this  counliry.
May be that I am here or there.
But, fundamentally, I am a middle
class citizen of this country and, to
me the proof of the pudding is in the
eating, You may go on saying th-
you have put so much of sugar in the
pudding, that you have put cream in
the pudding, and yoy may say how
tasteful you have made it. You may
ask, “Why don’t you taste it?”. I
have tasted it and I have found it to
be sour and I cannot swallow this.
So, why enter into this futile exer-

cise? Budgets after budgets in this
country are losing significance,  all
significance, to the common man.

In a democracy, Sir, the common man
is the person for whom we must have
the utmost anxiety and democracy, in
order t; be successful, must educate
its masters and our masters, in spite
ot these exercises, remain uneducated,
Not only are they remaining unedu-
cated, but they are also suffering and
they are in agony. It is not neces-
sary to go round and see this agony.
You just walk on any street and you
will find how the people are suffering
in thig couniry. In cities I have
seen how the middle-clasg people
have to forego ong meal because of the
cost living which iz going up these
days. They have to put up with cne
Junch only and it ig not possible for
them to have two meals. The cost of
living is going up so rapidly that
they cannot even purchase milk. In a
city like Bombay, ask the people how
much they are paying for milk, TIn
Parliament here we are getting half-a-
litre of milk for 90P. But vou just
go to Bombay and find out what they
have to pay for half-a-litre of milk.
. Perhaps they have to pay four times

-~
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for the same amount of milk. How
€an a poor man afforq so many rupees
for giving milk to his children which
is the primary necessity for his chil-
dren? The other day we were crying
hoarse about child mortality,  What
will happen? You cannot give them
nutrition, proper nutirition. Fven the
middle-class people cannot give pro-
per nutrition to their children.

SHRI MANUBHAI PATEL (Guja-
rat): In Bombay they say, “You give
clear liquor, not milk.” .

JEY 2 - - e -

SHRI GHANSHYAMBHAI OZA:
So, this exercise is going on and ons
feels absolutely frustrated about what
is happening and what is being said
here, - --

Now, take the IMF loan. They say
that the IMF loan is without any
strings. They say: ‘I is without str-
ings and we have not accepted any
pre-condition from the IMF.” But we
all know what the Finance Minister
of Sri Lanka sald on the floor of th-
Parliament there two years ago. He
disclosed all the conditiong under
which we have procured this loan
and, recently, I have come to know,
even the President has said something
about it. They go on saying. “Be-
cause the IMF endorses some of the
policies which we have already ac-
cepted it doeg not mean that we had
been at their hehest” T am Jjust @
minded of a hen-pecked husband.
He knows what his wife wants and
then he decides and then he says, “I
have taken thig decision myself and
not because my wife has asked me to
do g0’ So, don't take refuge like @
hen-pecked hushand, knowing full
well what conditiong have been set
forth. You say, “They accept our
economie policy.” Far from it.

Sir, we have accepted planning and
so, we should have resources. We are
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a poor country and, for historiea)] rea-
s0ns, we were a colonial economy and
We are emerging now and we are the
masters of our own destiny, we are
the masters of our own economy and
whatever we produce in the fields,
factories and mineg belong this coun-
try and, therefore, in order to remove
the backlog of underdevelopment, for
historical reasons, we have got to
have planning. Qurs perhaps is the
firsy democratic country which has
taken to planning and T am extremely
happy that we have rightly done so
and we should do go.

8ir, planning presupposes so many
things. Planning does not mean just
making provisions in the Budget for
capital expenditure, for economic
growth here or there. T am also for
public sector. Public sector in  this
country must have a commanding
height because it is not possible for
private investment to put up big steel
factories and cement factories or for
that matter fertilizer plants and all
those things. So, we have got to have
a2 public sector with commanding
heights in our economy. T agree wilth
that. And, therefore, when we start-
ed planning T was looking at it with
great hopes that here fg the method
by which we will be able to remove
poverty from thig couniry. But what
happened after so many years of plan-
ning® Why has thig exercise gone
wrong after so many years of plar
ning? Can we take pride? Even fo-
day we know what is the percentage
of population living under the po-
vertv-line. We must be ashamed of
that. The other day, while participat-
jng in the debate, while putting a
guestion T sald that so far as science
and technology iz concerned, we ar8
on the top, klmost amonsgst the
first five or geven. 1In spite of this
knowledge of science and technology,

growth of science and technology, the .

big trgedy in this country is that so
far a. poverty is concerned. we are at
the ¥ ttom. Why is this anomaly?
Why Can't we put this question to

|

ourselves in righy earnest? What is
wrong with us? Mr. Bhandare ig not
here. He threw so many brickbats.
He does not realise that. Just giving
some flowers and bouquety was not
enough. But fundamentally speaking,
if you gtudy the speech which I heard
with more attention, he has given
brickbats on ostentatious living. In a
poor country where you have under-
taken economic planning, is this
ostentatious living at all sphe-
res consistent with the planning
to remove poverty in this coun-
try? It i not at all possi-
ble. Therefore, Pandit Nehru and
others, when they started planning,
they put emphasis not only on sav-
ings—Oh, we are going to save to
much, and then our investment will
also be on a very high gcale; and I
do noi{ want to go into the figures and
my friends have put the figures more
authoritatively and I do not want to
take the time of the House in such
matters—but also some essential con-
diticns. Planning envisages some
essential conditions which not only
we have not been able to keep but
we have also totally failed. And we
have marched just in the opposite
direction. You don’t expect any re~
sult from planning now. I do not see
any in the foreseeable future unlefs
you change your whole style of think-
ing and living in this poor couniry.
Pandit Nehru said that planning is @&
continuous movement towards our
desired goals. Yes. It is a continu-
oug movement. We cannot rest. We
have to go on. We cannot sacrifice
our future. In current consumption,
we have to be more austere and sim-
ple and invest so that economic
growth takes place and we can take
our rightful place in the comity of
nations where we are far behind. The
essential goals of Indian planning
have been growth, removal of poverty
and achievement of self-reliance, This
is 1aid down in our planning. The
Planning document itself says this,
I would request the Treasury Bench
to examine whether thig iz only lip-
sympathy or whether you are genu-
inely sincere about what you have
said in your Planning document. *ft
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need hardly be emphasised.” I quote
from your Plan document. “that the
success of the Plan depends crucial-
ly...”—on what?—“on  efficiency,
quality and texture of implementa-
tion.,” It is not merely making pro-
visions, taking people and creating
resources through direct and indirect
taxes and making budgetary provi-

siong for puiting up this plant and
that plant. That ig not enough. Any-
body can do it. Anybody can make

provisiong of few crores for this plant
and sp many crores for that plant.
That is not enough. That is cnly a
fragment of the responsibility, But
the real thing ig that it need hardly
be emphasised—this is what the do-
cument says—that the success of the
Plan depends crucially on efficiency,
quality and texture of implementa-
tion. Can you take pride about these
three things? Have you ever cared
to examine the efficiency, quality and
texture of the implementation? Come
with me and I will show you as my
young friend, Mr. Morarka pointed
out, there is corruption, inefficiency:
leakage, wastage everywhere. I come
on foot from North Avenue to Par-
liament House via Talkatora Road.

- Every now and then the foot paths

are repaired. They are firsi made
and after a month they are again
broken and demolished. Very poor
workmanship. It is a small example,
I know it does not cost much. Are
we sincere about efficient implemen-
every level? You have
spread your tenlacles all over the
country. There are lakhs of Karam-
charis. You can neither control them
nor can you inspire them and imple-
mentation is entrusted to these people
at the lowest level, whom you cannot
control. Leave apart the question of
controlling, I do not know how you
will be able to control them in future,
but you are not able io inspire them.
You are inspiring them in a very
wrong direction. If, as I told the
other day, fingers of corruption can
be pointed against all of us at the top,
lakhy of Karamcharis will think that

when they can make millions, let us
that is
This is not the
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way of planning in a poor country.
Let me tell you that after all ours is
not a colonia] movement. Whatcver
we produce in this country stays
here. Ii is bound to percolate here ~
and there. Growih is bound to take
place. We are not doing wonders.
Because, after all, whatever we save,
direct ang indirect taxes, whataver we
spend, does lead to some growth. But
the question is, is it commensurate
with what, we invest? We are asking
the present generation to girdle their
loins, to tighten their belts and save
so that our couniry can go ahead,
march ahead, and take itg legitimate
place in the comity of nations. As I
said before, can you do this? Not at
all. Growth wil] take place. It will
percolate here and there. But you
cannot achieve the desired goal of re-
moving poverty in’ this country as
Pandit Nehru had envisaged. As the
planners had envisaged you will not
be able to remove poverty at all. Rich
will get richer and poor will stay
where they are. What is your 20-
Point Programme? Come to the grass-
roots level? Come with me and 1
will show you what is happening.
You talk’ about these promotional
activities, encouraging activities.
Even in the case of flood relief,
drought relief anq cyclone relief mea-
sures what is happening? My iriend,
Mr. Manubhai Patel 15 here. In eyclo-
nes we provided for some help. There
was a hue and ery that even cyclone
funds are being siphoned off and they
are diverted to some other use. These
gate-keepers, who are very influential,
they divert all this money to their
own pockets and thig doeg not reach
the people.

Professor Dantwala in his book
Poverty From 1871 to 1970, he has
written a very nice book, has said that
this is power seeking radicalism of
professional politicians. Thessz pro-
fessional politicians who talk radical-
ism, they do not mean it, none of them
means it. [ know o many persons whe
are candidateg of laissez faire, the
Swatantra Party, they have becor_ne-
radicals, they have occupied minis-
terial benches. Those who Wwere
fighting when we were for garibi
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hatao for poor people, and those who
were for laissez faire, all these vested
inierests, they have become all radi-
cals now. In my area the clock has
wound back. The persons from whom
we liberated our masses, the whole
mass has been thrust back into the
clutches of those forces and those who
fought for them, their liberation, we
are now reactionaries and those who
were fighting against liberation and
progresg and al] these things, liberal-
ism and all that, they have now be-
come radicals. So, Professor Danta-
wala has rightly said that this power
seeking radicalism of professional
politicians is not going to take the
country far and, mind you, most of
the funds are diverfed by these gate-
keeperg of socialism. Take any sec-
tor. Take the co-operative mnvement.
What is happening to the co-operative
movement? My God! You got to
Gujarat. Once upon a time it was
so proud of its co-operative move-

ment, I know what iz hap-

3 PM. pening there now Several
Central co-operative banks
are running phut, In all

our co-operative movement. you find
corruption and unproductive activi-
ties; we cannot take pride in it, Or
take the case of panchayati raj.
of the greatest exponents, Mr. Ratu-
bhai, a great Gandhian, who worked
for the success of panchayati raj, says
that thig movement should be wound
up because panchayat raj has been
taken over by reactionary forces.
This is the state of affairs in a place
like Gujarat. Nlon’t be under any com-
placency. These are all fundamental
issues and unlesg you build up funda-
mentally, you will not be able to

_arrive at anything.

Before I conclude, I would like to
take the time of the House on a com-
paratively smaller matter concerning
my State. The Finance Minister
while presenting the Budget propesals
said “T ask here; we are giving assis-
tance to the Stales” as if Stateg are
being obliged. Once I told his pre-
decessor  that kindly stop all these
charities; we do not want charities
from you. The States are entitled ¢o

One .
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certain share under the Constilution:
give ug our legitimate share; we don’u
want to live on your charities. But
today, the process of over-centralisa-
tion hag gtarted.

You are grudging
against

regional pariies. What is
happening now? This is a nation of
nations; dont think that it is
one nation.

_ It i3 a natiorr of nations
having diversities, You must respect

diversities and emphasise on what is
common  thinking, common
iure, or whatever it iz But
trying to wipe out diversities and
over-centralisation, you are weaken-
ing the Centre; you are not streng-
thening the Centre., You have gtarted
a process of weakening the Centre
with over-centralisation, with your
powers here at Delhi. They are now
talking of removing sales tax and so
many things which I  strongly
oppose; but it is not the proper time
to raise my voice. I was saying about
assistance to State; and the Finance
Minister says: We are giving so much
elready to the States. May I take the
case of Gujarat for example? We are
producing crude oil in the fields of
Gujarat. Under the Constitution, we
are the proprietors of that crude oil
and we are entitled to royalty under
the Constitution. The property be-
longs to us. The Centre is only cone
cerned wih production and develop-
ment of petro industries. If we are
the proprietors of the crude oil and
if we are under the Constituition en~
{itled to royalty; we are the plain-
tiff; the Central Government is the
defendant. What is the position that
they have created? They have got
a supreme position here and because
of political developments and so
many things, the defendant here is
exploiting this position to it own
advantage Here the defendtint says:
1 will pass a decree. Suppose I am
entitled to one thousand rupees, here
the defendant says: No, 1 pass a
decree for Rs, 100. If you are the defen-
dant, how can you pass the decree? 1
am the plaintiff here. Let a third
party, a judge, or an impartial jury

cul-
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pasg the decree on examining the
issues, But they would not do it. Sir,
the crude price has gone up like
anything. Government of Gujarat
hag been producing it. Why don’t you
raise the royalty and why have you
not raised it for the lagt so many
years? Sir, here I will just read a
paragraph;

“Consequent on our repeated
representation to the Government
of India, royalty rate on crude oil
was revised from Rs. 42 to Rs. 61
per tonne with effect from 1-4-1981,
Thig increase was far too meagre
compared to the demand made by
the Government of Gujarat, The
Government of India also did not
consult the State Government be-
fore undertaking this revision. The
arguments advanced by the Gov-
ernment of India were that under
the rules.. .” Mind you, they have
framed the rules.

“.. royalty cannot be fixed at
at more than 20 per cent of
well-head price of crude oil. Since
the well-head price of crude oil
Was artificially fixed at Rs. 305
per tonhne, the maximum admissible
royalty was Rs. 61. Subsequently,
however, the well-head price ot
crude oil was raised from Rs. 305
to Rs. 1182 per tonne with effect
from 11-7-1881. But thig increase
in price was not accompanied by
any increase in royalty. A detailed
memorandum was submitted to the
Government of India in September,
1981. In reply to a guestion in the
Rajya Sabha, the Union Minister
of Petroleum and Chemicals has
stated on 7th December, 1981, that
the memorandum submitted by the
State Government is under the
consideration of the Government of
India.”

The defendant is considering the
claim of the plaintiff for the last iwo
years. And they are going on saying
that this is under consideration. They
go on throwing charities at us and
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they say that they are giving special
assistance when we are ip trouble, I
would say, as a proud citizen of this
country, particularly, of Gujarat, Give
us our dues; we do not want your
charities’. But I am sure, they would
not give us. The well-head price has
gone up. The internationa] price has
gone up. The royalty ig not commen-
surate with the increase in price.
They are not increasing the royalty
even though there iz a commitment.
They would not increase the royalty.
Why? Because, in that case, they
would have to pay hundreds of crores
to us. We have been requesting, We
have been crying hoarse about this
thing, But it all falls on dear ears.
Nobody is givirg ug adequate gelief for
this. Sir, before I conclude, I would
like to refer ty the condition of our
cities. Look at our cities. I go to all
cities in thiz country. They are
getting utterly ruined. In Bombay,
four lakh people are staying on the
pavements and 40 per cent of the
population in jhuggis and jhonpris,
This is the position not only in
Bombay. You go to Ahmedabad. You
go to any place, You will find the
same position. All our urban areas are
simply getting ruined before our very
eyes and as helpless spectators, we
are talking of ‘growth, hygiene,
health and all these things. But
before our very eyes, all our beauti-
ful cities are being totally ruined and
the Government of India is totally
indifferent to what is happening. In-
stead of saying all these very big
things, let them see that whatever
they have inherited from the past,
these good, beautiful cities, are pre-
served and taken care of in regard to
sanitation, hygiene and other things.
Thank you.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Shri Krishna
Nand Joshi. He is not here, Shrimati
Saroj Khaparde.

SHRI NIRMAL CHATTERJEE: Sir,
I requested you that I should be
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allowed to speak because 1 will not
be here on Monday.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): After her, you
will be called. She will gpeak for
{en-fifteen minutes. The discussion on
the Assam gsituation will be taken up
only at 4 P.M. There is plenty of
time.

N qOT I ¢ (WETUD)
gaawnafy AN, aaz a7 nuA  fq=w
SGET AT g § IW AT AITHUTA FA
sfrad) gfier il &Y 9avd [T FIFEO o
gl 78 7 =Y § g9k 2 T
TRgr feel WR® W ATA-uArETR
afaz g€ €\ = am-gaETR afie
% fag ot faes wge 44, @ 9T 3/
T WY Iq FT AWNTT EIATE
" fire Tewa H§ 101 awy AW A
A 99 ¥ wiw fagrar | 3T A urfam
gt & f% awea (ST AgETT 41 |
wan aifaq Qar & 5 wiwa, foawr
g9 IEfaT F79 FT A9 99 R
g7, fFaar wam 2 |
COQE WA &I R Eet of
gt ¥

sRat aqw FET ;g GEHAA
§ OTONs ¥ 3T 9Rm AEIT AN
surT Hal AT 3?’@7‘1 LICTI )
wetfa 7t g € afes art fom ¥
©WTIE FT AR FAT gm & | o¥ ngrT
¥FAT 9T, AT TF GIET T AN T,
© qrer-at v ) mfas gur & ar o g
T a1 arfgr 1 e, |7
a7 fr. ..

ot fra e ;v (fagre) : =w
T A AW qv TIAGT Ag A r@'
g AR W ¥ agf g W ..
(sz=ar)

|

+rRal O TIeE : W7 3 afgw
f& wirg #7 ara ¥ d9F A€ § 3EfAg
Y FIET AN W G :

SHRI R. MOHANARANGAM
(Tamil Nadu): 8ir, is it not the con-
vention that a Member can speak
anything on the Budget?

{udt adwEg™ME ;. 9 ;W
Y F.fom @ gu H fewed Aadi
frar sg § a9y & fag @ & W@
... :

ot wawd @R 9a AIF AT
Tt ) ag & |

st qow @ ;g &, O
i1 ¥am T g JaF AR A Am
AT § il @ S 1w A,
a7 feeed a7 a1 # ) 10T A
Fr o oavg A fewzd w0

(Iterruptions).

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN) . My Manubhai
Patel, T expected you to be more
chivalrous,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 PATTABHI RAMA RAQ): Mr.
Vice-Chairman, Sir, think the hon.
Member 'has the right {0 speak what-
ever she likes, There ig no guestion
of others trying to disturb her. They
may differ that is a different matter.

THE, VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). It hag heer ruled
sgveral timeg that under the budget
anything under the sun and even
above the sun you can discuss be-
cause under the Energy Ministry
there is a provision for solar energy.
So, you can discuss anythmg about
the sun galso.

AN HON, MEMBER: Let the hon.
lady Member speak.
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Wt ads @wd: i, § 02
Fg 7@ AN 5 aw-veere siws ¥
T4 7® gA1 & AfFA 39 @ % Az
#1 %8 R F1 WY, 79 A A AT
HIT A a1 M7 fqeg F ammd a3r 2
g ®h A § AN zq Tl A g w@d
% 13 § gaar @ar agt arfgg)

fKA, ¥ @ aW & qwe & W
A wrgd e iwfaee w1 e qard
AT Atgd \ I A9aT F1 ooF g
qaz fzat g fs fam & qoagar aagT
asht @pri 7 2w A Y ¥ fATRR 3Rt
F-9%7, drer-gr faw sifgT frar &
Afem zaqs fordg At g faaar swa
Frar arfge o1 anifs fadw sufge
F¥ 3 A% 50 a3 WD AT A
3% ¥ fo 18 wmg @) Al el o fay
F A faxig sTat FERT ARy g
fasva snwi Y H7 A%

AT g5z F ARG A1 W 97
AY g7 g9 FT TIATUE FT 992 FEH )
2o % fasra atg % fa¥ 57 whkma
Mo matz B vl T 21 afg g®
guAr A1 17 st 77 719 #7114
gfasta, waaw =g 3 f5 31 wfqed
faz™ ¥ R aEas g Qag ad) wq
# faF18 ®T FAT AT IrAAT |+ SN,
T 9% 2 ¥ qurs WA & NI gA FEFR
g0 was fearg ozl 8 1

st g0 WA ATNET (IrSEATA)
fgamm 71 318 a7 faFm 1 ?

qAA QUT @ @ g §
qaTa wat & Na gl S 1) g3 a9E
g a7 A g A zadr @ A,
arefver frwra b fafaw ar=ai &
20 TA Ar3%A wfaw & 3a (31 e
fazar St & ) & wifs Faw ardw
fagra TT @ 464 FOT # i@
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fraffer &t wfl &  afe mrlor frsrm
ol QU A G2 5 @y st gav
suw, 30 wrfan orf & s ol
frar s/ & 1308 w0 wr wiEr
Fharm dmad @ g m
WAT A FE R gz ¥ A
TR fazta & ot W12 wiww & 9
QYIMR qIFTT FMFa, (Avee wva
SAIHT AT, qETAEA &I qA
T o Fwawm faaia dEd
FEHA AW & 34 FEFE ¥ afifom
waresd, faarr, vy aife srdwsi a7
fon 1 g Ava g3 Frgfhd afRm
F2X € 37 97 1546 FUT WY G
gRIT | T® T ST oawz ¥ FAT
atwar ¥ fagifea ot aft & afsa afe
ZH AT €T JIT 05T AT % 1 8t
qdr a7 @9 7T A7 qw AT o af #
FTE) fasre g aFar & | gq awz ¥
FIRAT & Fae ey fy 12852 FO%
gt & o ¥ fa=rT ® ozaAy &9
gaafa v fasta & fay or am &
FRARD ICG TN E 1@ F
fa ar g% wrgdw fafacer o) sog N
F1 gurs 3 A TiRT |

fiH, T & HIE-ATT qH  FEAG
fafacet e & fowma D & f&
IR awz & fres gu gl & fawTe
F for F15 WAT § TraeA F gaC F
78 var & 1 a1 AT & op avg F
faoT gu i & favm FwEEw A9
¥ ool B gIE A1 qwH & gaTe A7
fear & ? F=0A qaz ® qdm faera
% e owgm & faxwm ¥
e gt W@ g T
amftey St ¥ F xwd W@
¥t fred gu § Swer e X
gresfemz FIAT OWAW  WAEE
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[sfreet a2 gmaE)
& | WU AW wAHTAg § 7 7o
it &7 wfaw faxfaw @
wE AR F® A gy fres
W WA W wEe
foed & TEFF AR Fow w@d
g & fr wusarer Wi R ¥ @
fre? U T Fwmram ¥ ok
IAE T T ¥ mqAvmeAr
e &1 weEr e frem
- WE R ¥ a1 W) faast @
FH g/ 1956 oz g w2
#ar 1 F A G gy wera=
FIH TAH T fres gud
YA F ST 13 fAF Frwar mrgnT
T e ifvy frd & g e
wir faay Ffod &1 R ¥
fasE = farmard wde-wog o
TR 9T e g gafwm
YU oA fafreer s el
ffeey T wady & 3 fawd
9§ TAE G f omer gaw, wrer
5 AR wrfe wodt ¥ faerd
R @ o gt w5 seatews
T@E I T AT Fraar awr
, ST WfF s EE wrartae ¥
I MG P ot F gy W
wE wh A fen 2 greife 4
e TMAH-Taie
m Iar ﬁ'#]’r'-rq &
YMARE S F frT 410 Fe
W wtafr frffe @ as g0
gfae & faa 7oy ot q AT AEM

T e @R e i e

¥ @ gl i ¥ fred
bR L LE L I I R
fres qe ot 2t faefir TRTHY
TR W @ g vk e
AU LI iR e—
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St qgd & fawfae gord § wAar
farfae *r Fadr wdd @ swd
fres gu a@i #1 fawg A8 v
T AFENFTAAT ag & fF o

" fows T ¥ G, QX FT A

aER AR gEwmE @ gfaa
e A gt a7 ax fas¥  genwt av
fagra gl g aFqr, a7 qF AW
fawfag el &t #@ifas  groAT =Y
g ¥T & | gar ag 2 fF fasfw
f3 AWMT WIT gA9q & o § WK
frgs dafres wIFT &1 ey
feriard = "R X gEAr
Fifgt 1+ & avag W FgAT W@
R gATE AT AT R IR qITFIT
F TF AN iy wOAT arfge
Sraw Fak fred gare) &1 wrsSfe-
W% T & IuF fyr  zrIA SISy
Wy Fd g @ g quy
A HF A 1 Tar FE A oA
T T araFa §

IANEAT  HEIAT, T GeH A
FAgEr oF faard [y argdr g
arqe fad F wrar & ot AmmgT
Fagor faasl ¥ @ A =@ sfew
AMYT  HEIAST  F1 gqE IT—IISITHY
ST WATE T AR
12-12 I & 9= TTEer €417 7 A3
wifaT qr gw & fag @ fafeed,
A fafeedt, cnfam  faf &,
e FHEN A @E A
IATAw TG g fFoawt W
wATE — WAL AT AT | Y
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FHr AL TR & 1 fagA @ Fwf
d ww S 9T 1955 FAT AN
F AT D T T W aFER
¥ FH foar S gwar 21 WA
gae ag § fr gwrd @5 § o
Fo & fau gw o wawEr w7
frdw § A ] s wifgw 1 ¥
dawd & qur ww fr frew @
whAr & gl T frew @
74T T 3% w9 § fra
FH WE E | qET FIA ¥ FaAw
S @T AR §gs  § o ¥
Rt |

7 weEl ¥ gy ¥ wEA
fafieee grgg &7 5T oF 9T TR
gl H @ FMT FT AT ARGl

g g9as |

SHRI NIRMAL CHATTERJEE:
Sir, let no eye-brows be raised if I
begin by agreeing with Mr. Bhan.
dare and conclude by reaching my
disagreement will the learned spea-
kers of the Opposition like Dr.
Adiseshiah or Mr, Morarka. Now Mr.
Bhandare characterized the Budget as
a dynamic Budget. I agree, Sir, it

ig dynamically leading us to disas- -

ter. He hag said that it is growth-
oriented. Once again I agree, Growth
of misery is guaranteed in the Bud.
get. He hag also referred to a very
interesting aspect of the Budget by
saying that a provision has been
made s0 that plack money which
goeg out of the country may have an
interesting return journey as white
through our Budged proposals. [
a@gree that is one of the features of
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the Budget. Now, Sir, this apart, T
listened to the Finance Minister's
speech quite intently ang in sum it
may be said that he wag trying to
convey to Us that his Budget i in
response to the economic situation of
the country and, secondly, in  res-
ponse to certain suggestions, certain
criticisms which have been generated
in various parliamentary committees.
Thereby, Sir, hang not one but many
tales of that later,

On the first point about his res-
ponse to the economie situation. first’
let me describe what the economic
situation is. I will refer to this Eco-
nomic Survey. Sir, in the course of
four years, since our per capital in.
come peaked last time, will this be
knowledge to the House that we have
been able to add Rs. 4 only? Last
when it peaked it wag Rg, 715.8 and
in 1981-82 the per capita income at
comrstant prices of 1970-71 is no more
than Rs. 719.4. That of course is an
indicator of how much we have been
able to give to individualg on an
average Rs. 4 in four years or Re.
1 per year from Rrg 716 to Rs. 720
But that ijs npot the end. The marvel
of it ig that in trying to give in real
terms these Rs. 4|. in termg of cur-
rent prices the economy had to give
some Rs. 500 in terms of current
prices, in order to generate these
Rs. 4|- in real income. 1 refer to the
Economic Survey once again. Increa-
se of Rs. 4|. of real income neces.
sitated a jump from Rs. 1252 some-
thing to Rs. 1749 per capita in the
course of these four years. Well, Sir,
that also is an indicator. The first in-
dicator in real termg is the level of
the pace of development that we are
trying to achieve, and the gecond is
the indicator of what the Finance
Minister is very glad to announce, the
rate of containment of the rise in
the prices in the economy. Now, Sir,
that is the ratio. For Rs. 4|. you
require Rs. 500 in monetary terms,
That is the measure of inflation,

Now,' Sir, talking about the prices,.
t}{e claim wl_lich has been made in
thig Suwey 15 also quite interesting.
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The Survey has two kindg of figu-
Tes. One kind of figure refers to
December, and another kind of figure
refers 1o January.

AN HON, MEMBER: The Minister
is not listening.

SHRI NIRMAL CHATTERJEE: I
am not interested because I do not
have any expectation from him,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The officials are
listening. (Interruptions).

SHRI NIRMAL CHATTERJEE:
Now. Sir, if we look intp the indi-

cators, their movement from Decem-

ber to January, we will see that in
almost all the indicators there is
a further deterioration, For instance;
even if the wholesale price index
about which the Finance Minister
stresses too much, has shown 2.5 up
to December, the January figure is
4.4 1 am sure that in February that
will give us a figure which is higher
thap that. But even in tferms of
December and January figures it is
time, Sir, that he ceased to hood-
wink because even the wholesale
index reflecty the weights that is
generated i the market. And one of
the things in which we take pride
is that we try to plan, and we do
not depend upon market. The whole-
sale prices reflect the market and,
therefore, Sir, it will be seen that
the commodities, the goods, which are
really relevant for the purpose of
development, have a higher price
growth rate even in the wholesale
market than thoge which are purely a
market phenomenon which is consi-
dered from the Plan point of view as
non_essential for the purpose of deve-
lopment. 1 can give you figures, but
I dao not think you will grant me
enough time or that. But I will just
refer to this, that in every single case,
in case of cement, in case of the basic
necessities, in case of gteel, for all
these items, the rise in ‘the prices is
higher than the average indicated in
the wholesale price index. Sir, the
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cynicism is most manifest in the
statement in the Economic Survey it-
self when 1t says in terms of the
consumer price indices, it claims,
that it has come down. I am sorry,
I am referring to the wholesale price
index; the reference is to this. The
mention is that most consumar items
have not registered any increase in
the wholesale price index, and men-
tion has peen made of soap and such

other items. Now these things are
The

called jugglery of wtatistics,
most important commodities among
the consumption items like cereals

ang pulses, items which really go
into the wholesale price index with
heavy weight, have risen much
higher than eithey 2.8 per ceny or
4.4 per cent. Sometimes the rise in
prices is 10 per cent, sometimes @
per cent and sometimes 8 per cent.
Now, as you know, the hikes in the
railway passenger fares and freights
will not enter into the wholesale
price index. The hikes in the postal
rates wil not enter into the whole.
sale price index. The hikeg in the
bus fares which have taken place
all over the country will not enter
into the wholesale price index. And
even when we talk about the consu-
mer price index, I will ask the Fi-
nance Minister: why does he it
tight on the Rath Committee Report
which seriously criticiseg the delibe.
rate  depression of the consumer
price index so that it cannot reflect
the real state of the situation which
can explaiy why, in order (o have
this excellent rise of four rupees in
termg of real income in four years, a
rise of Rs. 500 in terms of nominal
incom; wag reguired?

Then, Sir, if thig is the situation
in trems of the growth rate, we oare
not concerned only with the growth
rate. We are also concerned with
how it should have beep divided, how
this growth is being shared among
the population. And talking about
this. I challenge the Finance Minister,
I challenge the Treasury Bench: lot
them consult the Planning Commis-
sion, The Planning Commission ar-
rived at a mid.term appraisal which
was So unpalatable that it could nnt
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be presented in the House, and it
hasg estimated that the population be-
Jow the poverty-line, at  best,
remaing constant and at worst, has
increased, because of the findings of
the 1981 population census. Sir, if
this ig the extent to which national
income or gross national product has
increased over these years and simu.
ltaneously if the figures of popu-
lation below the poverty-line remain
constant or increase, does it not
mean that violating the Directive
Principles of the Constitution, our
economic policy hag given more to
the rich and deprived the poor much
more than in the past? I will not
elaborate on this point. I simply
challenge them, if they dare, {0 pro.
duce whatever mid-term  appraisal
has been made in the Planning Com.
mission and place it before the House
and allow us and allow the public at
large to judge it

I will come to the question of re.
sources, There wag a railway disas-
ter yesterday. We had references
made in the House. We heard the
Railway Minister saying that the
whole railway system ig collapsing.
The Finance Minister, of coarse, he-
longg to g different age He doeg not
believe that if the railway sysiem
collapses, the economy does not stand
on its legs. He has not heard of
people, even a hundered years ago,
who have written about India, that
it wag the railway system wh1ch re-
generated the Indian economy. 'That
gentleman was a German named
Karl Marx. But if he ig fond o1
even Americans, I could have told
him thay a friend of theirs, J. K.
Galbraith by name, hag stated and
very validly, that in economies which
are not yet advanced, the entire eco-
nomy is sustaineg "and the growth
is led by the railways. Only at a
maturer level hig gstudies havs shown,
from railways it has been shifted %o
the matop car industry. Now »vepn
his frienq Prof. Galbraith, has said
that. But he does not beheve in
that.  When you presg railways, when
you press any department, ‘why are
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you not doing that?’, the stock answer
is, there ig shortage of resources.
And that is both valid and not
valid. It is valid, why? It is valid in
the sense that the society as it is
structured today in most part of the
world, has based its functions on the
theory of scarcity of resources,
though human ability has arrivegd at
the level when scarcity can entirely
be removed. Ag you know, we com-
munists believe that the stage hag ar.
rived when it ig possible to elmi-
nate scarcity and enter into the field
of abundance. It is in this sense,
it is in this historic gense, that so
long as the bourgeoig system, the ex-
ploitative system  continues and the
entire bourgeoig economic theory of
which even the Finance Minister may
not be entirely ignorant. is based on
the theory, on the assumption, of
of scarcity of resources and abundance
of desires. But it ig not valid in
the other gense. Dr. Adiseshiah has
made a reference and I also made a
mention on an earlier occasion, we
are among the countries which are
having the highest savings and in.
vestment rate, Even in the period of
the Firet Five Year Plan in the Soviet
Union the savings rate wag only
marginally higher than what we are
achieving. With this savings rate,
between 25 and 30 per cent, they ac-
hieved a growth rate of 19 per cent
per annum. With a savings rate
just short of 25 per cent we are ac-
hieving a growth rate which genera.
tes Rs. 4 in four years for each
individual., The question of resour-
ces therefore is posed in order +to
hondwink and the whole system is
busy hoodwinking us. The question
of resources can be understood only if
we see how this 25 per cent savings
are being utilised. We know that
the Railway Minister wag complain- -
ing that with another Rs. 300j-
400 crores which they wanted and
which has been denied. his rehabili-
tation programme could have been
successful. Far from advancing, even
his programme of rehabilitation could
nat fructify. He would have said

today that yesterday's railway disas-
ter is an example of why he should
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get more funds. May I remind the
House that at the same time our
economy, our Treasury Benches, our
Government, permit mobilisation of
hundreds of crores to gee that a
car named aruti comes out on the
road. It is the same Rs. 400 crores,
in order tp cater to whom? In order
to produce 20,000 cars in the initial
year. These 20,000 cars will be
given to 20,000 individuals. They
will not cater even to 20,000 fami-
lies, because all those who go in for
these cars, have already one Or more
other cars, So you spend Rs. 400
crores or Rs. 300 cores in order 1tc
satisfy some 20,000 people. You can-
not provide Rs. 400 crores to the
Railways to satisfy the needs of mil-
lions of our people.

(MR. DEPUTY CHAIRMAN in (he
Chair.)

It is also said that this %5 per cent
rate of savings is not generating ade-
quate results. Why? The simple
Teason is that the price rise of invest-
ment goods, which is also considered
to be basic, has risen much faster
than either 2.8 per cent or 44 per
cent, It is because of the fact that
the investment component price has
risen so much that the desired output
from the investment of 25 per cent
is not available to us. Raj Committec’s
findings also testify to this, That also
ig a reflection of the price situation
in the economy.

Now, I have to shift to some other
point. Sir, T heard with rapt atten-
tion Mr. Pant’s observation. Last year
he was on this side and he said that
the IMF is not calling the tune. What
is the proof? The proof is subsidy.
You see the budget where it is said
that we propose Rs. 700 crores for
food and we have spent Rs. 710
crores on food as subsidy, What a
glarious disclaimer of IMF condi-
tionalities? This ten crores only
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indicate that in fact the subsidy on
foodgrains has decreased. In fact

because of the drought .iruation they
have distributed much more  food-
graing than in the previous year. So
what ig the per unit subsidy? I need
not have followed thig circuitous route
to prove my point. We have raised
the issue price much mors than we
have raised the purchase price of
foodgrains. When you say that you
want to raise it further, you are only
referring to the situation in two ways,
One, you will have to distribute much
more than previously, and two, ai a
rate when the prices have risen much
faster. So, in real terms the content
of the subsidy will be in line with the
IMF conditionalities.

You made a reference to the sub-
sidy on fertiliser and said that it is
being increased. Incidentally let me
draw your attention to an interasting
fact about the state of the economy
in connection with fertilizer, Are you
aware that in the course of two
peak periods decades of production
between 1978-79 and 1981-82, we
have provided 14 per cent more on
irrigation, we have provided 16 per
cent more on high-yielding varieties
and we have provided 20 per cent
more on fertilizers? And we have
been able to achieve a growth in
foodgrains output which is much less
than 1 per cent of the output. So
much of input has led to only one
million tonnes of additional food-

grains from 132 to 133 million tonnes, :
what Dr.:

This, I believe, was
Adiseshiah was referring to. Even
when you compare the immediately
preceding previous peaks, when also
there wag addition to fertilisers. when
also there was addition to irrigation,
when there was addition to higk-
yielding varieties, they were higher
than the rate of growth of food pro-
duction. But the decleration is
manifest when they asked 10 million

tonnes instead of the present one
million tonne only. So, this is the
decleration that is taking place In
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agriculture, and the Finance Minister
has respondedq to it. The Finance
Minister will claim now, “I have,
therefore, increased the subsidy for
the fertilizers”, not acknowledging
the fact, as Comrade Surjeet has
pointed out, that ng amount of ferti-
lizers, no amount of irrigation, no
amount of these inputs, at thiz stage
of the economy, can increase the
per-unit output of foodgrains from
our land until and unless the most
important condition is fulfilled, that
is, the condition of giving land to the
tiller. Sir, I have no yet come to the
Budget proposals as such.

MR. DEPUTY CHAIRMAN: The
time is over now. What can be done?
You conclude quickly.

SHRI NIRMAL CHATERJEE; If
you want that way, I will quickly
come to the Budget proposals them-
selves,

Sir, here T have my differences with
Mr. Morarka and Dr. Adiseshian, You
take the case of the proportion of
direct taxes. Their calculations are
wrong and inadeguate. Why? Let me
tell you. Do you know, Sir—it will
surprise you if you come to know—
that by way of direct taxes {four
thousand crores are collected and
nearly twenty thousand croreg by
way of indirect taxes? Now, out of
this figure of four thousand crores,
two thousand crores are collected
from companies and the rest is col-
lected from the private individuals.
May I draw your attention to the
fact that out of these two thousand
crores, collected from the corporations
and companies, about one thousand
croreg of rupees come from the public
sector enterprizes? In other words, it
iz just a book transfer between the
Government and the public sector
enterprises. You reduce that and ynu
will then see that the proportion of
the direct taxeg is much less than even
the 20 per cent which Dr. Adiseshiah
or Mr. Morarka wags referring to.
Then, 8ir, not more than a hundred
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crores out of the current year’s addi-
tional collection would be given to
the States. I say, Sir, that this is a
Budget of loot. It is not merely loot-
ing the people, it is also looting the
States, You are looting the people
and the States also. Very recently we
heard the news of a drop in the
oil prices. In the meantime, what are
you doing? You are increasing the
prices. You are asking the Stateg to
make surpluses and then you loot that
surplus by raising the prices of petro-
leum products, by raising the price
of cement and by raising the price of
steel. (Time bell-rings).

Sir, I will just make another set
of points and I will conclude since
you have rung the bell for the second
or the third time, Now, I come fo
the boquets. Mr. Morarka is not
here. 1 want to make an earnest
request to him to withdraw that
which he was offering to the Finance
Minister. Why? It is because, I say,
that he feels that the Finance Minis-
ter is afraid of the fact that he has
imposed wealth tax on the private
companies. My humble submission is
that it is not exactly se. My submis-
sion is that there is an invisible reta-
tionship between the Treasury
benches and the tycoong of this
country. When he makes a reference
to the parliamentary committees and
=when he appears to listen' to what
they say, he is, in fact, afraid of the
fact that that relationship has been
geen by some people and new Ways
have to be found out in order to
maintain that relationship and he has
to discover a new cover for this. Now,
let us look at the provisions. Very
quickly, Sir, T will make a mention
of the points. They have said that
companies will have to pavy wealth
tax now where there was no wealth
tax. Wealth tax will be imposed on
them now. But. Sir, are you aware
that in the same bill there is a provi-
sion that the Government will be
empowered, by a simple notification
to exempt these companieg from
paying any wealth tax? = . .
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We know, Sir, what the empower-
:ing of the Government with such
notifications has meant for the last
four years. They have been taken
aback by the Parliamentary Com-
mittee’s Reports or Parliamentary
Committee’s deliberations, because,
Sir, I want to ask them when was it
discovered that one Mr. Sarabhali,
who was worth Rs. 12 lakhs in 1957,
has become poqr tor the extent of
having only Rs. 50,600 in 1977, did
- ‘they come to know only after the...
(Time Bell rings) Sir, the Parlia-
mentary Committee or the Consulta-
tive Committee drew their attention.
I submit, Sir, that their own depart-
ments...(Time Bell rings)

MR, DEPUTY CHATRMAN: Please
-eonclude.

SHRI NIRMAL CHATTERJEE:
There is another three minutes to go.

MR. DEPUTY CHAIRMAN: No,
no., One minute more.

SHRI NIRMAL CHATTERJEE:
Just one more point and I wiil con-
clude. They have said that at least
30 per cent of their income has to
be taxed.
means? There is a list of 26 conces-
sions which has been provided in
the Bill. The residual after 70 per
cent of these are allowed to be accu-
mulated for future deductions, that
meang the Finance Bill guarantees
that henceforth no company will ever
pay tax on more than 30 per cent
of their income, They have provided
in the Bill, Sir, that only that which
hag been paid and which has become
payable will be allowed as deduction,
Now, Sir, for ten years they are not
paying their provident fund dues.
And what they will do in order to
-avoid taxes in order fo transform
‘them into zero income companies or
- zero dividend companies is a very
simple device they will adopt. What
43 that, Sir? The last 10 years’ pay-
ment of provident fund dues will be
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made today and they will claim com-
plete deduction; they will not pay
this year’s provident fund in this
year, so that for 9 years they will
continue to avoid all this. This js the
provision that they have made. And,
therefore, Sir, I say that the relation-
ship betwesn the treasury bemnches
and these tycoons of the country will

continue til] such time the treasury

benches’ present occupants are made

to vacate their seats. i

MR. DEPUTY CHAIRMAN: Shri -
Ramakrishnan, -

SHRI R. RAMAKRISHNAN: Mr. .
Deputy Chairman, Sir, I rise to sup- -
port the Budget presented by the
hon. Finance Minister, Shri Pranab
Mukherjee. Today, while speaking,
the hon. Member {rom Gujarat as -
well as an ex-Chief Minister, Shri -
Ghanshyambhai Oza, said that the
Budget was sour. Sir. in China they
have a particular dish called sweet-
sour vegetable, which is very famous.
¥ think Mr. Pranab Mukherjee’s
Budget can be deseribed as a ‘sweet-
sour Budget’. , T -

fom O ’ s
Sir, there are many things which T
would like to say cbout the Rudget.

But if you like me fo continue till
4 o'clock. .. (Interruptions) g

First and foremost, T have already
remarked about two or three years
back that 1 think that the whole
system of the presentation of the
Budget has to undergo a sea-change.
Many Members here, While speaking,
have described the back-door method
through which the Government has
raised certain levies. Pemsonally, Sir,
I do not see anything wrong in it
There i no hard and fast rule that
al] thege levies have to be in the

‘Budget. There is no such rule or

mandate. It is up to the convenience
of the Government, There might be
certain traditions. but so many tradi-
tions are being given a go-bye. There-
fore, personally 1 do mot see any-
thing wrong in that. But, Sir, %

v
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would  personally request  the
Finance Minister, the Government

and the ruling party to think of a
change in the presentationg of the
Budget itself. No doubt, so muny
speeches are being made here about
the Budget and many of them .go
off from the main Budget or financial
proposals. Or, even as the Chair ruled
anything under the sun can be dis-
cussed under Budget. But, Sir, if
the financial proposals are to be
effective, there is one thing I wowd
suggest. Now, there are certain
eminent jurists like Mr. Palkhiwala
who are day in and day out giving
several lectures about the Budget
jtself. They are giving their own
observations. Similarly, several law-
yers, several chartevred accountants
have 'got certain suggestions to offer.
and there may be some lacunae in the
entire proposals which are made in
great secrecy. If the same Budget is
discussed in a Commiftee, then that
Committee can consist of several ex-
perts who can go into it just like the
Parliament goes intn it in great de-
tail. both before the shapeing of the
Budget and even after the Budget.
This can come under public scrutiny
and the observations of this Com-
mittee can be placed before the
Parliament. So, I would suggest that
this be gone into, And the balance of
my speech, Sir, I will continue on
Monday.

4 PM.

MR. DEPUTY CHAIRMAN: You
can continue on the next day. The
Debate will continue.

STATEMENT BY MINISTER
II. Assam Situation

MR. DEPUTY CHAIRMAN: Now
the Home Minijster,
SHRI VITHALBHAI MOTIRAM

PATEL (Gujarat): Sir, T am1 on a
point of order. Mr, Deputy Chairn.an,
Sir, after entering this House. 1 am
raising this point of ovder for the
first time to clear my mind.
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MR. DEPUTY CHAIRMAN: On
this subject?

SHRI VITHALBHAI MOTIRAM
PATEL: On the subject Sir. Uptill
now, I have gone through the rulings
of the Chair and other House and !
have covered it also. When there is
a popular Government in Assam, an
elected Government is already there,
whether this House can debate about
the Assam situation at present and
whether it is right or wrong or
according to the rule or according to
the Constitution. To my knowledge,
Sir, when a popular Government is
there, when an elected Government
is there. this problem shoul@ not he
discussed. And in discussions, alle-
gations and counter-allegations goes
on all the time, and I have 'seen it.
No concrete proposals are coming,
and such things are not coming in
the debate which can heal the
wounds. If it is a* positive debate, if
it can help solve the Assam problem
it is all right. But, I think, this will
be a repetition of political accusa-
tions and counter-accusations. And,
again, Sir, according to the Constitu-
tional provision, when the popular
Government is there, when the
elected Government is there, whether
somebody likes it or not, this debate
should not take place in the House.
Tomorrow, I can raise a discussion
about Andhra and Xarnataka and
some other States where some other
parties Governments are there. So,
I want your ruling whether this can
be debated in the House when
already an elected Government is
there. (Interruptions)

SHRI ERA SEZHIYAN (Tamil
Nadu): Sir, on the point raised just
now by the hon. Member, I may
inform him, through you, Sir, that
we are going to discuss about the
conduct of the Central] Government
in the affairs of Assam, in the con-
duct of elections in Assam... (Inter-
Tuptions) I am
Chair that this can be done. We are
going to discuss about the conduct
of the Central Government in Assam..
(Interruptions)
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